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Shri Harl Vishnu Kamath: Is the
Minister aware that one of his col-
leagues in the Council of Ministers,
during his recent visit to a European
country, lold a minister of the Gov-
ernment of that country, in answer to
some disparaging remarks by that
minister, that Netaji Subhas Chandra
Bose, if he had returned to India after
the last world war, would have be-
come the first Prime Minister, per-
haps, of undivided India? IT so, why
has Government not taken steps to-
wards the installation of a statue of
Netaji either in the capital or at the
spot where his Azad Hind Fauj hoist-
ed Free India's Flag in 1944, three
years before Prime Minister Nehru
hoisted it on the Red Fort?

Shri Mehr Chang Khanna: Ag re-
gards the first part, I have no infor-
mution. I know nothing about it.

Shri Harl Vishnu Kamath: Oh! Your
colleague is not here,

Shri Mehr Chand Khanna: The
hon. questioner would be well advis-
ed to make the referene to him.

As regards the second part, we have
great respect for Netaji. He is one
of our revered leaders, ang that will
be onc of the suggestions that will be
considered by this committee.

Shri Hari Vishno Kamath: I did not
hear the last part.

Mr. Speaker: The committee that
has been set up would consider where
1o instal a statue of Netaji.

Shri Harl Vishnu Kamath: He
should speak up.

Shri P. C. Borooah: Before install-
ing the statues of Indian leaders, will
Government remove all the statues
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of foreigners, irrespective of their
artistic value and also the services of
those persons for fear of their being
damaged

Mr. Speaker: That has already been
answered,

st Ro ®1o fyddt : sy wely wgE
a g § fr gfadi 1 caream & fan
wHET &M A F 0 oW WAEG §
frarmdte ag am 1 § fs o qfgt
T FTIAT ST AT FART GIRT AT
Friwa=g &1 o1 771 i fr 3o AT A
EIRER SR AGRIEnEARAR &1
Shri Kapur Singh: He has asked a
pertinent question. It should have
been answered. He asked what pre-
cautions are going to be taken 1o
safeguard the noses of the new statues

to be installed under a new political
dispensation that takes over in India.

Mr. Speaker: It is hypothetical. I
do not allow it

st a¥ : 7E A7 AU 4T I A
o7 FIIA WETE AT & g faere fear
% o7 foes feam wod 0w wEE A
wqqAT %1 § gaw fan § orow uegare
g g1 & s Wz g B fafew
w9 F A =T § I w9 w7
% are ¥, I g0 F T B ol ;v 4y
gt fa=me w7 W@ &7

weaw w"ENa  IFEAE 6 g R ag
A FHEN F FH AET
Unaccounted Money
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Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 1 on the 18th
February, 1965 and state:

(a) what further progress has ben
made in unearthing the unaccounted
money and the total amount of tax
realised therefrom so far; and

(b) the further steps taken or pro-
posed to be taken in this regard?

The Depuly Minister in the Minis-
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Shri S. M. Banerjee: It appears
from the statement that the tax paid
upto 30-8-1085 was Rs. 21,61,39,733.
It also appears that the appeal of the
Finance Minister to the busi com-
munity for voluntary disclosure of
their unaccounted money has had a
very poor response. In view of this,
what other steps are contemplated to
be taken to realise this unaccounted
money?

The Minister of Finance (Shri T. T.
Krishnamacharl): The steps that are
normally taken by Government,
namely, to find out people who have
evaded, by means of such informa-
tion as they possess, by scrutiny, by
inspection, and in certain extreme
cases by searches, are being proceeded
with.

Shri 5. M. Banerjee: Is it a fact
that some of the big business houses
have kept their unaccounted money
in foreign countries in many banks in
Switzerland and other places, money
accumulated by under-inveoicing and
over-invoicing? The Finance Minis-
ter knows it better than 1. What steps
can Government possibly take 10
realise or seize that money? Isthere
a way out?

Shri T. T. Krishnamachari: If any-
body does anything surreptitiously
and keeps money in foreign countries
about which we have no evidence, it
will be very difficult to take action.
1t is only when we cap have evidence
that we can take action against
parties.

Shri M. R, Krishna: Is it a fact that
most of these business houses which
have colossal unaccounted money are
diverting that money to grape grow-
ing?

Mr. Speaker: Agricultural
tions, as in Hyderabad.

Sbri T T. Krishnamacharl: 1 do not
know, but 1 think it is an extremely

opera-

try of Finance (Shri R hwar
Sabu): (a) and (b). A statement is
laid on the Table of the House.

[Placed in Library, see No. LT-4564/
£5].

Shri P, C. Borosah: May I know
the percentage of black monzy  dis-
closed and unearthed so far, that was
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in the form of high denomination cur-
rency notes, and whether that dis-
covery justifies demonetisa'ion?

Shri T. T. Krishnamacharl: I am
sorry 1 will not be able to give the
information, because I cannot tell you
precizely. 1t is a very small amount
really. We have tried this once be-
fore and it has not helped.

Shri Harish Chandra Mathur: Is it
a fact that none of the known big
business houses have declared unac-
counted money? May 1 know  what
trends have set in now in the eco-
nomy, whether new trends have been
discovered in the economy, whether
this unaccounted money has gone
underground and is affecting the eco-
nomy?

Shrl T. T. Krishnamachari: One of
the things that we have found out is
that pegple  bring this unaccounted
money inte use by creating what
are called bogus hundis. They seek
to barrow from somebody, but really
they do not borrow. It is only the
creation of n  document, We have
seizeq some of thes: documents, and
these people who peddle these docu-
ments have given some information
8s to who the beneficiaries are. The
matter is being followed up.

o quamw fo¥ : mrAdg faw w&6t
F ag mifaa & o R e a7 ST Al
FAATT AT AT A7 qEA FIH IAAT |
# wrar wgan g R S A1 e v
FEMT AT ¢ | q1F & fadmn st
& 93} #F qErvir & fran feas fafwim
grIay wr Fewr A7 oof @7

Shri T. T. Krishnamacharl: In
answer to Shri 5. M. Banerjee, I have
mentioned the steps that are being
taken by Government—the usual way
of seeking information, making in-
spections, searches in extreme cases.
I do not know if T quite understood
what Shri Mathur wanted, but, as 1
have said, we have come geross this
question of bringing unaccounted
money into currency or operation by
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these bogus hundis. We are on the
track of some of these. These are

the methods that are being followed.

sft gwre fa8 : o1 a9 qur af
o7 ag A& Faerd wf 1 fead fafsaa
greEw & fom A1 /9 fear o 27

st TATET HTR ;W W feeRe
a3 A1 g ¥ g a7 & af ¥

Shrl T. T. Krishnamachari: That
informatiun has been given from time
to time, and if I have notice 1 can give
the information as on date.

Shri Hem Barua: May I know if the
attention of the hon. Finance Minis-
ter was drawn to a very inspiring sug-
ges ion made by the Minister of
Parliamentary AfTairs, Shri Satya
Narayan Sinha, after his recent tour
of foreign countries, about black
money seeking salvation in architec-
tural projects, designs and structures
in other countries—that was a sug-
gestion meant for the Finance Minis-
ter; if so, what was the Finance
Minister's response tc this inspiring
suggestion?

Shri T. T. Krishnamachari: He has
not taken me into confidence,

st Wo ®io frad : W& wgET A
A FATA AZT TTH 9T T3GT § SOH q9-
amar am ¢ =

“All possible steps are belng
taken in the matter.”

& o g g fF wa fa fafoem
grIvg ¥ ot Y% TH 9w T SO
1 é § 5 39 F o femgwr g am,
a1 g ag faram s A R w0 &
a F8 W A 9T, SR T FM AR ¥
e www § W gIE IE W A
Shri T. T. Krishnamachari: | would
not like to be a party to indentifying

this creation of unaccounted money
by only a particular section of the
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people. Tho steps  that are being
taken have already been enumerated
by me. Nobody is allowed to escape.
So far as disclosure is concerned, I
think big business houses did not
come in a large way in the disclo-
sures, Most of them are medium-
sized ones.

Shrl Vidya Charan Shukla: An un-
usual step was taken by the Govern-
ment in promulgating the scheme in
the 1965 Finance Bill about the dis-
closure of unaccounted money. May
1 know if they have any other un-
usual measures under consideration
again to be taken for unearthing this
black money and what are the assess-
mentz: of the Government about the
unaccounted money still in black
market?

Shri T. T. Krishnamacharl: So far
as the second part of the question is
concerned, gll these are meaningless
because they do not go by a parti-
cular fijgure. You c¢an make any
assessment; people say Rs. 2,000
crores; you may say Rs. 600 crores;
1 find one responsible person saying
that it is probably about Rs. 200
crores and if so, Rs. 50 crores which
had been disclosed is good enough.
So far as unusual procedures are
concerned, unusual procedures have
to be announced in an unusual
manner,

Shri Indrajit Gupta: Since it is
widely believed that a substantial
portion of this unaccounted money
may be held in the form of currency
notes of Rs. 100 value, does the Gov-
er t ider any sch for
demonetization so that these notes
may be forced to come out?

Shrl T. T. Krishnamachari; I do
not think it is quite correct to say
that unaccounted money is held very
largely in currency notes. They are
held in the form of stocks, in the
form of property, buildings, etc. In
any event d tization is ith
feasible nor would It produce any
results.
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Shri Sivamurthi Swamy: May I
know whether it has been brought to
the notice of Government that before
the Congress Session at Bangalore
some of the big houses were let
loose when they paid contribution to
the congresg session?

Shri T. T. Krishnamacharl: The
information that the hon. Member
gives is very interesting and I take
it from him.

Shrimatl Savitri Nigam: May I
know whether the hon. Minister is
aware that this scheme has failed
and very huge amounts of money
have gone out of the country
through various places in the north
and this scheme has failed as the
Government has not given the
facility of instalment payments of
the disclosed money, and if the
answer is in the affirmative what
new action is the Government pro-
posing to take to see that this money
is disclosed and the country gets the
huge amount of money which Is
already black money?

Shri T. T. Krishnamachari: To the
best knowledge of the Government,
the answer is in the negative.

Shri Heda: How far is it true that
most of the persons who revealed
thelr unaccounted money were those
who were involved in the income-tax
litigation and they felt that somehow
the income-tax department has come
to know of it?

Shri T. T. Krishnamachari: 1 am
afraid T am a little dunce and I am
not able to understand the import of
the question. If the hon. Member
would clarify it will be good.

Mr. Speaker: I could not listen to
the whole question, What 1 could
follow was that a large number of
people who had disclosed their
money were those who had evaded
income-tax and they had the fear that
it may come to light and therefore,
they have disclosed.

Shri T. T. Krishnamachari: I do not
know what the intentions of people
who had disclosed, were.
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Shri Heda: You can find out the
names and see whether they  were
involved in income-tax litigation.

Shri T. T. Krishnamacharl: We
have given them a promisc that we
will not penalise them hut subject to
that promise 1 think they wiil be re-
glstered in the rolls and the = will he
watched.

wYgeR W wEm FAT AT
i1 amemdT fw faq f97 & 900 o gm

H{TTT AT § W7 FET U O T

I H ¥ fFadr mwddew wa §, fFaw

war &1 ¥ fEdT Wt & 9% o g

SHTT FT BT AT 44T § 1 AT AU

maT § A1 A7 W FIA F way E

Shri T. T. Krishnamacharl: The
basis of classification adopted by the
income-tax department does not fol-
low the lines mentioneg by the hon.
Member.

Shri D. J. Nalk: Has any black
money gone into foreign countries?
May 1 know whether Pakistan  has
been having a large amount of Indian
currency?

Shri T. T. Krishnamachari:  All
that I can say is that some of these
things are probable. In fact 1 do
not mind  disclosing an information
which, 1 think my colleague the De-
fence Minister gave, that even among
the people who were captured in
Kashmir, we found a certain amount
of Indian currency. I think fure-
ign countries do try to get such
an amount of Indian currency
until such a stage that they can begin
to forge them themselves. But it is
very difficult to say the extent of the
muoney that has gone. But gll  this
happens to scme extent, In Hong
Kong there is some amount of Indian
currency.

Shri P. Venkatasubbaiah: In spite
of the concession given by the hon.
Finance Minister, much of tha un-
accounted money could not be un-
earthed; in addition to this, a large
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amount of forged currency is under
circulation. May I know whether the
hon. Finance Minister will be able
to assess the situation as to how far
this is affecting the economy of our
country?

Shri T. T. Krishnamacharl: I do
not know about the first part of the
question. About the second part of
the question, I cannot admit that any
large amount of forged currency is
under circulation, We hear rumours
here and there and it must be said to
the credit of the State police that in
most of the cases they are unearthed.

oft ooy avda : § 7g AT A=A
g dm fF udr e sft wwaw
F qer &, % fom uq qamy & @y
# o e, wfadi W g TGt
F g9 FT qUT WA T W7 | &
efroma fiear ma ? i Wt gAT ST
& B 3w o femrua dar adi ?

Shri T. T. Krishnamachari: As I

said, about every person who is likely
to have undisclosed income, we make
an attempt to get information.

&t g ardy : feadt gl #
ST9T AT AT | THET IO A aEr
e

ot gow wT wgay : fHTa sfagi
& agi wrar wrr A, & A At e
HEWT FATAAT ATFAT §

oft gty el T4 gET &
ot ua & faawi & ward & @xavy & A
it fasr qdt ot & s, Ao\ &
A 7HAT § % ¥ 39% 9 A 9w
% o Y wrerdr wrdt § fw v o
W ¥ 19 wwre & frdeir Toga & oo
A g% & uA w1 faEey § oy
gz & g &7 aft @, A 39 femr
aw 7@ ¥ wfafoe wn gt W e
1 Y § & S § g9 99 & uA
Tifen A A rgfafrderagr?
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Shri T. T. Krishnamachari: Sir, the
translation, I think, has not been
good; because I am sure that the
hon. Member speaks so clearly, and
it is not correctly translated. But,
nevertheless, I woulg like to say this.
‘There is a lot of exaggeration regard-
ing the amount of money that goes
abroad. I have been told—I think one
hon. Member said here in the last
session—that hundreds of crores have
gone. If hundreds of crores of money
has been withdrawn from circulation,
we would see the effect of it.

That certain amounts are going, the
evidence for that is provided by the
fact that we seize the money, Indian
currency, being taken by a few peo-
ple who are going abroad. A con-
slant watch is being kept on this kind
of thing. But the evader is always
there, and he has always got ways of
evading. But I can pgive the hon.
Member this assurance, that the
amounts that are mentioned in the
newspapers ind other places are
considerably cxaggerated.

Delbi Water Supply

+
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Shri Karnl Singhji:

Maharajkumar Vijaya
Ananda:

Shri Shree Narayan Das:

Will the Minister of Health be

pleased 1o state:

{a) whether it is a fact that during
the months of May and June thiy
year, there was a major breakdown
in the water supply in the Capital;

(b) if so, the causes of the shor-
tage;

(¢} the immediate steps taken by
the authorities at the time of the
crisis to alleviate the sufferings of
the people; and

(d) the long-range measures which
Government propose to take to meet
the problem of water shorlage in
Delhi?

The Deputy Minister in the Minls-
try of Health (Shri P. S, Naskar):
(ay Mo, Sir. Shortage of water was,
however, experienced in June, 1865
in certain areas In South and West
Delhi.

(b) The main cause of the shortage
is the marked increase in the demand
of water due to phenomenal increase
in the population of Delhi and peak
load demands of the summer season.
The shortage was temporarily accen-
tuated on the 2nd and 3rd June, 1985
due to a leak in one of the raw waler
conduits.

(e} The work for the repair of the
leak was taken in hand by the Delhi
Municipal Corporation immediately
as the leak was noticed on 2nd June,
1965 and completed by 4 am. on the
next day. During this time, the
water supply hours were restricted
and water tankers were sent to the
affected areas to meet the local
shortages. Normal water supply was
restored on the 4th June, 1865,

(d) A statement s laid on the
Table of the Sabha. [Placed in
Library, see No. LT-4585/65]





